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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
NEJ DELHI,

CP 79/97 in MA 1105/97 to 1107/97
0A=-1777/95

New Delhi this the 29the day of May,1997

Hon'ble Smt,lLakshmi Swaminathan, Member (J)

A(‘

Hon'ble Shri K.,Muthukumar,Member (A)

Smt.Lalita Ous

wife of Shri Prem Dua

Matron Grade-II1

Northsrn Railuay Centrzl Hospital
Basant Lane, New Delhi,

(By Advacate Shri S.K,Sawhney ) see

Potitioner

Us,

Shri Shanti Narain
General Managsr

Northern Railuay

Baroda House, Neu Delhi,

(By advocate Shri R;LDI1awan )

es0o Respondent

ORDER (ORAL)

(Hon’ble Smt.Lakshmi Suaminathen, Member (3)

This is 5 Contempt petition filed by the

applicant in OA 1777/95 uhich uas decided on 122,96,
The Tribunal hasd disposed of this application by the
follouwing directionss~ -

2,

® In the result, ths applicstion is.
disposed of with a direction to ths
Fespondents to place the applicent

at the appropriate place in the merged
list of Nurses taking the seniority of
the applicant Nurse 'A% w.8.,8,27.6,72
and to_consider her for selection as
Matron in accordance with rules and
instructions on the subjact° There is
no order as to costs,®

The petitioner has filed this contempt

petition stating that the respondents have not complied
with the girections of ths Tribunal wilfully and contu-
maciocusly., The petitionar has submitted that in Ann.P.4
order dated 13,2,97 isau ed by ths respondents they have
again shoun her nams as having been appointed on 1.2,74
whereas the Tribunal had directed that the operative
date should bs taken as 27.6.1972,

3, The regpondents have filed reply to the CP
and we have also heard both the learned counsel at jength,

4, We note that the combined seniority list of
Matrons scale R 2000-3200(RPS) dated 13,2,97 is a'prouisieﬁﬂif

list, It is seen that the applicant has made a reprcsen-

tation against this list, Tha respondents have stateq
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that they have now circulateq(fresh seniority list after

receipt of the representations from the Matrons revising

L

the eaerlier seniority list agknnnaxure R=1 dated 24,4,97

We note that this is also a provisional combined seniority
list of Matrons scalefs 2000-3200(RPS) for holding selection
for the post of Group'B', Both the learned counssl agres
that the combined ggniority list of NatronSSCalal% 2000-3200 ,
(RPS% is the rGIGVane/correct geniority list uwhich had bsen R

ordered by the Tribunal in its judgment dated 12,2,96, Tho
main contention of Shri S;uhney,laarned counsel for the
petitioner, is 5;; provisional seniority list
issueﬁ on 3,2,97 and the placement of the applicant at
serial No,3 of this seniority list uyhichjyatcording te him,

is incorrect as she ought to have besn placed at sarial No,.%
taking into account the fact of her seniority in the feeder

grade we8.f, 27.6,72 as ordergd by the Tribunal, According
to the learned counsel for the petiticner,the respondents

have failed to consider this maﬁterland they have assignadax;'f;
urong,position,inAthe-senio:ity lisi.AHa relies on various

daocuments, particularly Ann,A.2 in the.UA in support of

his contention, Shri Dhauan,learned counsel for the ragpon-

dents,on the other hand)haa'submitted that in the provisional .
combined seniority list dated 24,4.97 the petitioner has .

%
baen placed at sserial No.z)anithe_date oﬁ<entry Ber gervicae
has bean taken as 27.,6,72 as orderad by tha Tribunal and '

she has been placed correctly in the seniority list,

S _After careful ;consideration of the pleadings and
the submissions made by the learnad counsel for both the
partiss, we cannot coms8 to a conclusion that there has beanmfyg;
wilful and contumacious disobedisnce of the order of the
Tribunal by the respondents so as to taks action, as prayed
for under Section 17 of the Administrative Tribunals fct
read with Section 12 of thse Contempt of Courts act, The
respondents hava considered the representation of the
applicant and revised the seniority list aéggiéfgéiven hsr

seniority in the combined seniority list of Mstrons scale
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% 2000-3200(RP3), taking into account the orders of th

K/ Tribunal,particdlarly the date- from yhich har services were
raquired to be counted i,e, 27.6.72 in Nurse Grade 'A', Tha

grievance of the applicant regarding her position in the
seniority list cannot bs agitated in the C.P, having regard

to the facts and dacision of thse Suprams Court in tha casa

of shri J.S5, Parihar v, Ganpat Ougaar gnd Ors(3T 1996(9)sC 6&
aAdismiss the contempt petition with liberty to the applicant

to file a fresh application, ifshe is so advised in accordannja‘_'_“
with lau, Notice issued to the respondents is discharged,

fhe file be consigned to the record room,
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(K Mutthukumar) (smt.Lakshmi Swaminathan)
Member (A) Membar (3J)
sk




